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This matter has been taken up today, on |
being mentioned dn the morning by the leamed cainsel
[for the Applicant,
Seen the petition.,Heard Mr,A.K,Patra,

learned counsel for the applicant,In view of the

submission made by the learned counsel for the

applicant, we feel that the Origimal Application can

be disposed of at the stage of admission by issukdg
appropriate direction to the Respondents,In @onsideration
.of this, we have heard Mr,A,K.Patra learned counsel

for the Applicant and Mr.a.K.Bose,leamed Senior
XAQSN t Standing Caunsel (Central) ,on whom a copy of the

Petition has beenserved for the Respondents,

The case of the applicant is that for the
post of Extra Departmental Branch Post Master, Panditgaon
the Departmental Authorities issued notice dated 7,12.98
at annexure-l asking intending candidztes to apply by

20-2=1999 for the Post of EDBPM, Fanditgacn.In the
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notice at Annexure-1,it was mentioned thatNkthe, |

pcst is reserved for ST candidate and in case three

ST candidates are not available, the)v e +in tum,
will be thrown to the SC and A OBC candida¢es,
Jm s AStm

It is the case of the applicant that pursuant to

the notice @t Annexure-l, the applicant submitted

the application at Annexure-2, with necessary
documentation, It is stated that the applicant
belongs to SC coanmmunity and this fact is also
mentioned in his application but inspite og%xj“;sém
NS S~

a SC canmnity,coming under the preferential categorg’
ins tead of calling him to produce the documents er
verification, the Departmental Authorities have called
upon the Respondents 3,4 and 5 who bel migs to General
Category to produce their documents for werification,
In view of this, the spplicant has prayed that the
impugned notice at Annexure-3 calling upon Res,NOS.
3,4 and 5 to appear before Respondent No,2 on

B, 401999 for verification of documents,should be

quashed and &r& a direction be issued to ReS.NOs 2

E

to allav the applicant to appear belfiore him m 8.2;99
for verification of documents, It is submitted by the’
leamed counsel for the applicant that he does not
pray for quashing the notice atAnnexure-3 directing
Respondents 3,4 and 5 to appear before the Res.No, 2
for wverificain of documents,He only wants that his
Case should be corisidered alongwith them and his

[l ccumen ts sflcnld be verified, In consideration of

this, = this Original Application is disposed of with

h direction to Respondent No.2 i,2, Assistant Supdt,
of post Offices,Incharge Chhatrapur,Ganjam to consider|
the candidature of the applicant by verifying the

jocuments alongwith the others strictly in accordance

=4

vith Rules, we make no cqnme‘nts about the merit of the
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applicant and other candidad&s, The ab™We direction

to consider the case of the applicant is subject to
the folloving three codditions; firstly the application
of the applicant has been received by the authorities
within the last date of receipt of application;
secondly the application of the applicant is complete
in all respect and thirdly the applicant is otherwise

eligible to be considered for the post,

with the above directions, the 0a is
disposed of, No costse

Copy of the order alongwith application
be supplied to the leamed counsels for both sides,
in cairse of the day,

Learned counsel for the petitioner wants

that the above order should be served o Respondent

. W\ﬁs@“w/

MEMBER(JUDICIAL)

No,2 by DUSTI, It is so ordered,




